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REPORTS OF THE COMMITTEE
ON THE WELFARE OF SCHEDULED
CASTES AND SCHEDULED TRIBES

SHRI N. E. BALARAM (Kerala)
Madam, I lay on the Table a copy each (in
English and Hindi) of the following
Reports of the Committee on the Welfare of
Scheduled Castes and Scheduled Tribes :—

(i) Second Report of the Committee on

action taken by Government on the
recommendations contained in the 48th
Report (Eighth Lok Sabha) on the Ministry
of Commerce-Reservations for and em-
ployment of Scheduled Castes and
Scheduled Tribes in State Trading
Corporation of India Limited.
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(i) Report of the Study Tour Of Study
Group of the Committee on its visit to
Bangalore, Goa, Pune and Bombay during
June, 1990.

REPORTS OF THE COMMITTEE
ON PUBLIC UNDERTAKINGS

SHRI DIPEN GHOSH (West Bengal.) :
Madam, I lay on the Table a copy each (in
English and Hindi) of the following Reports
of the Committee on Public Undertakings

(i) First Report on action taken by
Government on the recommendations
contained in their Forty-fifth Report (Eighth
Lok Sabha) on Bharat Earth Movers Limited.

(i) Fifth Report on action taken by
Government on the recommendations
contained in their Forty-fourth Report
(Eighth Lok Sabha) on  Shipping
Corporation of India Limited.

REPORT OF THE COMMITTEE ON
SUBORDINATE LEGISLATION

SHRI SUKOMAL SEN (West Ben-
gal) :  Madam, I present the Eighty-third
Report (in English and Hindi) of the *
Committee on Subordinate Legislation.

DEMAND FOR SETTING UP SEPA-
RATE CONSTITUTIONAL DEVELOP-
MENT BOARDS FOR THE
BACKWARD REGIONS OF
VIDARBHA, MARATHWADA AND
KONKAN IN MAHARASHTRA

SHRI NARESH C. PUGLIA (Maha-
rashtra) : Madam, ...

THE DEPUTY CHAIRMAN : Please go
back. Don't come on to the well.

SHRI VITHALRAO MADHAVRAO
JADHAV (Mabharashtra) :
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THE DEPUTY CHAIRMAN : Welcome
to the well. This is the welcome. I am not
allowing anybody.

SHRI N. K. P. SALVE (Maharashtra)
Madam, give me one minute.

DR. RATNAKAR PANDEY (Uttar
Pradesh)

SHRI A, G. KULKARNI (Maharashtra)

SHRI NARESH C. PUGLIA :

SHRI VITHALRAO JADHAVRAO
JADHAV :

THE DEPUTY CHAIRMAN : I am not
permitting anybody. No I am not
permitting  (Interruptions). Don't leave
that paper here.

SHRI MENTAY PADMANABHAM
(Andhra Pradesh) :

SHRIMATI RENUKA CHOWDHURY
(Andhra Pradesh) :

DR. NARREDDY THULASI
REDDY
(Andhra Pradesh)

THE DEPUTY CHAIRMAN : What is
your problem? I will allow you. You go
back to your seats. (Interruptions). I am not
permitting anybody. Until and unless
Members go back to their seats, I will not
permit anyone. Unless and until they
behave properly, I am not permitting. I
won't permit.

SHRI VITHALRAO MADHAVRAO
JADHAV : *

SHRI NARESH C. PUGLIA : *

THE DEPUTY CHAIRMAN : I said
unless and until you go back to your seats,
I am not permitting anybody.

Yesterday what happened in the Housed
(Interruptions). Just a minute. Please go
back to your seats. This is what Mr. Shiv
Shanker mentioned yesterday. I am very
sorry.

oA dRd, AN WS 45 S )

I will allow you. I give you word. will
allow the Deputy Leader Mr. Salvi

*Not recorded.
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to speak. But I am sorry that yesterday we
had a very unfortunate happening. Mr.
Chavan spoke. I apologised from the Chair.

I expected that the Members would be-
have well at least today. See what is hap-
pening ? I am so sorry. I am again sorry. |
am again very sorry.

SHRI V. NARAYANASAMY (Pondi-
cherry) : Madam............

............. (Interruptions)

Irmaeta @ A Pow 9TeE ORa
#r e & Pag @@ @ ofre amar o
. o (ewEaT)

I said I will allow Mr. Salve. . . .
(Interruptions) . . . Please go back to your
seats. All of you, please go back to your
seats. | said I will allow only Salve Sahib. .
.. (Interruptions) . . . Go back to your seats;
otherwise I am going to the listed business
before me. I will go to the business listed
before me. . . . (Interruptions) . . . No, no, I
will not allow anybody else. I am allowing
only Special Mentions.

DR. RATNAKAR PANDEY : *

SHRI VITHALRAO MADHAVRAO
JADHAV :*

SHRI NARESH C. PUGLIA : *
... (Interruptions) ...

THE DEPUTY CHAIRMAN : No, I
have not allowed anyone. Anybody who
speaks without my permission will not go
on recod.

(Interruptions)

SHRINARESHC.PUGLIA : *
DR.RATNAKARPANDEY : *

THE DEPUTY CHAIRMAN : Mr. Jacob,
yesterday you asked me to apologise ; and
see what is happening today ! This is i what
you asked me to apologise for in the j House
... (Interruptions) . . . j Let Mr. Puglia go
back and then some-
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[The Deputy Chairman! thing. I said
please ask him to go back and then I will
allow. Now I am allowing Mr. Salve. One
person I will allow. (interruptions). No, I
will not allow anybody else.

SHRI VITHALRAO MADHAVRAO
JADHAV : Madam................

SHRI MENTAY PADMANABHAM :
Madan, I would like to say a few words.

THE DEPUTY ' CHAIRMAN : Mr.
Padmanabham, please sit down. I will
allow you. I promise, I will allow you.
Now I have called Mr. Salve.

" SHRI N. K. P. SALVE : Madam, you
come from Maharashtra, you belong to
Mabharashtra.

THE DEPUTY CHAIRMAN : I belong
to the. country, to India. Maharashtra is
part of India. . .(Interruption's) ... Mr.
Jadhav go back.

... (Interruptions)...

SHRI N. K. P. SALVE : Madam, you are
aware of the fact how agitated the people
are in the backward regions of Vidarbha
and Marathwada. I have spoken about a
heavy backlog in the development of these
regions. For years and years we have been
agitating. Fortunately, so far the movement
has not taken a violent turn. There has not
been burning of buses, there has not been
burning of trains and there has not been any
damage to life and property, but there is a
limit to the tolerance of the people. Again
oppression and injustice is done to them.
On the 15th of August the Prime Minister
himself announced in terms, "The National
Front Government is irrevocably committed
to the removal of regional imbalances".
And again in this background he said.
"There is a commitment I announce on the
occasion of Independence Day, the decision
of the Union Government to set up separate
j constitutional, development boards for the
j backward regions of Vidarbha,
Marathwada ! and Konkan of Maharashtra".
Subsequen-' tly, Madam, the Chief Minister
of Maharashtra came here and he was
pro-

. mised by this Prime Minister who is trying
to* us that during this session itself
relevant constitutional amendment
would
be made and there would be constitution of
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I the development boards tor Vidarbha.,
Marathwada and Konkan. That was the
promise. . . (.Interruptions). . That was the
promise, an irrevocable promise even by the
: Raja on behalf of his Government. Madam,
today is the last day and there is no talk of
the constitutional amendment bill coming
nor is there any talk of the development
boards being formed. Madam, there is a
limit, there is a limit to the fraud you can
play upon the people. At the time of the
election, Assembly election, this very Prime
Minister, who was then the Prime Minister
already... (Time bell rings)

Give me a few minutes' time. It is a
very important issue.

THE DEPUTY CHAIRMAN :1 have
the listed business, Mr. Salve.

SHRI N. K. P. SALVE : Give me two
minutes' time.

You talk to the people of Vidarbha. You
talk to the people of Marathwada. You give
them all the promises of Development
Board. And as soon as elections are over,
the moment you come back you forget
about it. How long is the fraud to be
perpetrated on the people ? Madam, it is a
very serious matter. I warn this Government
that tomarrow if. (Interruptions) Madam, it
taken ten minutes' time to issue a
Presidential Proclamation and all that. In
terms of article 371 it is not the State
Government, it is the Central Government
which has to issue the Presidential Order.
They are deliberately withholding and
delaying this Presidential Order and waiting
for the situation to deteriorate. I do not want
that again Vidarbha and Marathwada and
Konkan areas be forced into disorder, into
disarray. Aison and destruction of public
property are on the anvil.

I request the Leader of the House to react
and tell the Prime Minister that it is a
solemn promise made on a solemn day, on
a sacred, important day. What is happening
about this ? He must make the position
clear. The situation is extremely explosive.
Please do not leave us in the lurch like this.
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(Interruptions)

THE DEPUTY CHAIRMAN : Please take
your teats. (Interruptions) I said take your
seat. I allowed Mr. Salve to be heard in rapt
silence. You please allow other Members to
be heard. They also have to say something.

SHRI KAMAL MORARKA (Rajasthan) :
Madam,... (Interruptions)...

THE DEPUTY CHAIRMAN : I will allow
you afterwards. Let them raise their points.
(Interruptions) Not now. Let these people get
over whatever they have to ... (Interruptions)..
.Please take your seat-please. Take your seat,
Mr. Jadhav. (Interruptions)... T said, please.
Mr. Jadhav, I shall not alow you. Sit down.

SHRIMATI RENUKA CHOWDHURY :
Madam, ... (Interruptions).

THE DEPUTY CHAIRMAN : I do not
know what she has to say. (Interruptions).

SHRIMATI RENUKA CHOWDHURY: I
want to place on record : The Congress..
(Interruptions).

THE DEPUTY CHAIRMAN : Let her
speak. (Interruptions) lake your seat. They
have a right to speak in this House. Sit down.
They are equal Members of this house. They
have a light to speak. You are not the only
Members. I allowed her. Let her speak. She is
as good a Member as you are. (Interruptions)

SHRIMATI RENUKA CHOWDHURY:
Madam, there is no recognised Government in
Andhra Pradesh.. .(Interruptions). Local body
elections are going to take place
(Interruptions) .... Madam, they have allowed
the Naxalites to rule ... (Interruptions). . .

SHRI N. K. P. SALVE : Madam, I object to
her statement... (Interruptions) She says that
there is no Government in Andhra Pradesh. I
object to it... (Interruptions)...

SHRIMATI RENUKA CHOWDHURY:
Madam, there is total failure of law and order
there.... (Interruptions)....

SHRI N. K. P. SALVE : Madam, I can
understand if one speaks on a subject related
to this Government... (Interruptions).

wey
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But can she say this about a State Govern-
ment ?. . . (Interruptions) ....

SHRIMATI RENUKA CHOWDHURY :
Madam, there have been 205 rape cases...
(Interruptions).. .

SHRI N. K. P. SALVE : What about the
most illegitimate Government in Delhi ? . . .
(Interruptions). What are you people
talking. .. (Interruptions)...

SHRIMATI RENUKA CHOWDHURY :
Madam, there have been 205 rape cases and
70 dowry deaths.... (Interruptions) . .and
2,433 criminal cases were withdrawn
... (Interruptions) ... TItisashame
(Interruptions).... How can the Government of
Andhra Pradesh justify this situations ? ...
(Interruptions)...  Not  only that
Mnterruptions).... They have allowed the
Ministers to condone the Naxalite activities
... (Interruptions) ....

THE DEPUTY CHAIRMAN : All of
you, sitdown, please-------- (Interruptions)
... Let her speak. Please sit down..................
(Interruptions)....

You see, I allowed Mr. Salve to be heard in
rapt silence. ... (Interruptions) ... Now, you
have to allow the other Members also to
speak. . (Interruptions)...

SHRI N. K. P. SALVE : Madras, I am on a
point of order.. . (Interruptions). ..

THE DEPUTY CHAIRMAN Just a
second. Let me finish my sentence.

:| (Interruptions) ... Let me finish my sentence .

.. (Interruptions)... T said that I allowed Mr.
Salve to be heard in rapt silence and I will
allow other Members who have got any
grievance... (Interruptions) ... T have to permit
the other side also to say and I will allow her
to say what she wants to say.
(Interruptions) ... and I expect that in keeping
with the dignity of this House, you will keep
quiet and let her speak and it is her right to
speak about her grievance. Please do not inter-
rupt . . . (Interruptions). . .

SHRIMATI MARGARET  ALVA
(Karnataka) : Madam, I am on a point of
order. . . (Interruptions) ...

SHRI N. K. P. SALVE : Madam, am a
point of order... (Interruptions)...
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SHRIMATI MARGARET ALVA: | say something against a State Government

Madam, on a point of order... (Interruptions)

THE DEPUTY CHAIRMAN : You can
raise it afterwards... (Interruptions) ...

SHRI KAMAL MORARKA : Madam, I
am on a point of order... (Interruptions) ...

THE DEPUTY CHAIRMAN : I will -
allow you afterwards... (Interruptions) ...

SHRIMATI RENUKA CHOWDHURY :
Madam, what about the atrocities on women
in Andhra Pradesh ?... (Interruptions) ...

SHRI N. K. P. SALVE : Madam, not for a
moment would I challenge your right to call
any Member to speak... (Interruptions) ...
Madam, let me finish my point of order...
(Interruptions)...

THE DEPUTY CHAIRMAN : AH of you,
please sit down... (Interruptions) ... Mr. Salve
is on a point of order... (Interruptions) ...

SHRI N. K. V. SALVE : Madam, it is your
right.. . (Interruptions). . . In this House, you
can call any Member to speak on any subject.

(Interruptions). .that you want.
(Interruptions) . . .

THE DEPUTY CHAIRMAN : Not on
the subject I want, but on the subject they
want. [ want a correction... (Interrupt tions)...

SHRI N. K. P. SALVE: All right, Madam.
This House has a certain authority and
jurisdiction. Likewise, the State Assemblies
and the State set-up have their own dignity
and it is for them to decide ... (Interruptions)..
.The question now is whether in this House,
under the garb of raising a zero hour matter,
you would allow someone to speak on
something, to speak against a State
Government.... (Interruptions).. .

SHRIMATI MARGARET ALVA

Madam, I am on a point of order .
(Interruptions)...

SHRI N. K. P. SALVE : Madam, I want
your ruling on this... (Interruptions) ... Would
you want this House to be used to

?... (Interruptions)...

SHRI YASHWANT SINHA (Bihar) :
What did you do in the past ?.. (Inter-
ruptions) .. .What did you do earlier? . . .
(Interruptions). . .

SHRI N. K. P. SALVE: Madam, the
legitimacy of a State Government cannot be
challenged at all.. .(Interruptions)...

SHRI DIPEN GHOSH (West Bengal) :
When you were doing it earlier... (Inter-
ruptions).. .v/hen was your conscience? .. .
(Interruptions) ...

SHRI N. K. P. SALVE: Madam, the
legitimacy of a State Government cannot be
challenged... (Interruptions) .. .I have never
challenged the legitimacy of a State
Government. We have never challenged the
legitimacy of a State Government....
(Interruptions) .. .We have never challenged
... (Interruptions) ...

SHRI YASHWANT SINHA : Mr. Salve,
you ask your friends by your side... (Inter-
ruptions) ...

SHRIMATI MARGARET ALVA:
Madam, I am on a point of order... (Inter-
ruptions) ...

THE DEPUTY CHAIRMAN : Just a
minute, please... (Interruptions)... Mrs. Alva,
you are a Member of this House, longer than
I am. Let me deal with one question first..
.(Interruptions).. .He has asked me for a
ruling... (Interruptions) ...

SHRI N. K. P. SALVE : Yes... (Inter-
ruptions) ...

THE DEPUTY CHAIRMAN : He has
asked for my ruling... (Interruptions) ...

SHRI N. K. P. SALVE : On the question
whether the legitimacy of a State
Government can be challenged on the floor
of this House. . . (Interruptions) . ..

THE DEPUTY CHAIRMAN : All  of.
you, please sit down.. .(Interruptions)... Only
yesterday Mr. Lenka raised an issue about a
State Government...

AN HON. MEMBER : Orissa. (Interrup-
tions)

THE DEPUTY CHAIRMAN : Please sit
down. (Interruption)
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SHRI MOTURU HANUMANTHA RAO
(Andhra Pradesh) : Madam, I have been
giving notices of Special Mentions on the
deteriorating law and order situation in
Andhra Pradesh and about the Naxalite
activities for four tirnes. Just now I have
been told that it has not been allowed again.
I do not know the reason. (Interruptions).
The times of India in an editorial that the
State Government failed to control the
Naxalite menace and to maintain law and
order. So also the Telugu dailies
commented. (Interruptions). The people of
Andhra Pradesh are worried. Despite the
fact that we have discussed ULF danger,
Kashmir problem, Punjab situation, why are
we not allowed to discuss .tfie situation in
Andhra Pradesh ? (Interruptions) The
Central Government should see that the law

and order situation there is restored.
(Interruptions)
THE DEPUTY CHAIRMAN : I will

allow him. I give you permission. I will
allow him. I will allow other Members. |
promise.

(Interruptions)

I am sorry, Mrs. Alva, my throat is bad. I
cannot scream or shout in the same voice.
That is the problem. In spite of a very good
mike my voice cannot be heard. It is better
you take your seat and let peace prevail in
the House. (Interruptions) If you speak
together, it is up to you.

SHRI MOTURU HANUMANTHA RAO:
That is why we are all concerned. We
implore upon the Central Government to
see that some strong steps are taken.
(Interruptions)

THE DEPUTY CHAIRMAN : I allow if
somebody is on his legs and he has got a
grievance about his Special Mention having
been rejected. I allow many people to speak
without raising any Special Mention to
which Mr. Atal Bihari Vajpayee objected
yesterday. Today my voice is so bad. I
cannot keep everybody quiet. So everybody
should keep quiet on his own.

SHRI N. K. P. SALVE : Madam what-
ever ruling you give, I will accept it. But I
want a ruling.

THE DEPUTY CHAIRMAN : Ruling on
what, Salve Sahib ? Ruling on Naxalites
because he is raising the issue of Naxalites
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SHRIMATI RENUKA CHOWDHURY :
Naxalites had come to my house in broad-
day light. Let it be on record. Tomorrow if
anything happens to me, I will lay the
blame on the Chief Minister of Andhra
Pradesh because he has permitted it with
full knowledge. He does not have the
courage to say that he has failed as the
Chief Minister of Andhra Pradesh.
(Interruptions)

1990]

TR FT, I G g9 FT F99T AT
af FAT A gl WA & ... (-
uW) ... # 7R Faer @Y & I
v, ¥ TET W& 4 @ AT JgT 15%
T2T fa o 9T & A T EX o'
agf Faa & o 9w 7ET G 1 ALH
T 917 & FW 9T AN T91g o1 @I
2 o svgfoas @ s dter ST @
2 A AW I Y W aTEr ...

(serurmer)

THE DEPUTY CHAIRMAN : Please
take your seat. I have other people who
want to say something.

DR. G. VIJAYA MOHAN REDDY
(Andhra Pradesh) : I want the Minister to
make a statement on this.

THE DEPUTY CHAIRMAN The
Leader of the House is here. If he wants to
make a statement, he can do so.

(Interruptions)

SHRIMATI RENUKA CHOWDHURY : 1
want the Leader of the House to take note
of what has been said. (Interruptions)

THE DEPUTY CHAIRMAN : Let us get
over Andhra Pradesh. Then we will come
to Maharashtra. Please take your seat.

W seeer o s (I
gTT) : WETRAT, @ F I FATH
gfvegy & . . . (W9UW) wEIEAT, AW
T . (erEav)

seevmaty ot s ooE faee
ofsm | ol oy # Az o« &
9T
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[The Deputy Chairman] Then Maharashtra.
Then we will discuss Iraq or anything else.

SHRIMATI MARGARET ALVA
Madam...

THE DEPUTY CHAIRMAN : I will allow
you.

(Interruptions)

SHRIMATI MARGARET ALVA:
Madam, I am on a point of order on
Andhra.

SHRI JAGESH DESAI (Maharashtra) :
Madam... (Interruptions)

THE DEPUTY CHAIRMAN : I will allow
Mabharashtra. Let Andhra be got over. Please
do not get agitated. (Interruptions) I will
allow Assam also. We will travel the whole
country. Today is the last day. (Interruptions)
We will go to Tamil Nadu. (Interruptions) We
will go to Tamil Nadu, and Sri Lanka also if
you like. But let me finish Andhra first.
(Interruptions)

SHRI MENTAY PADMANABHAM
Madam, you promised me... (Interruptions)

DR. YELAMANCHILI SIVAJI (Andhra
Pradesh) : Let the Home Minister issue a SUo
motu statement.

THE DEPUTY CHAIRMAN : On your
request, I told the Leader of the House.
(Interruptions) Order, please.

DR. YELAMANCHILI SIVAIJI : Let the
Home Minister issue a SUO motu statement.

THE DEPUTY CHAIRMAN : I said, the
Leader of the House is here in the House. He
heard it. And if the Home Minister comes
with x statement, we will have it in the House.
Now, let us go from Andhra to Maharashtra.

(Interruptions)

SHRI MENTAY PADMANABHAM
Madam, there is another matter which I woul
like to bring to the notice of the House. Som
time back, one very important VIP had gone t
the United States for personal work
(Interruptions) After staying there for twi
months, while coming back, he brough
suitcases of material in j a special container o
the Air India flight, i
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(Interruptions) Naturally the Customs
people at the airport wanted to check as to
what the suit cases contained. (Interruptions)

THE DEPUTY CHAIRMAN : I have not
allowed him. He is speaking without my
permission.

(Interruptions)

SHRI MENTAY PADMANABHAM : A
Customs official who stays in Delhi rushed to
the airport and managed somehow or the other
without checking.. .(Interrup'tons) I would
like to know from the Government who this
Customs official is who has gone to the
Airport and allowed the suitcases to go out of
the airport without properly being checked.
(Interruptions)

THE DEPUTY CHAIRMAN : Thank you.
Now let us go to Maharashtra. (Interruptions)
That is over. Now, we are...

SHRIMATI RENUKA CHOWDHURY :
He is the Chief Minister of a State.

THE DEPUTY CHAIRMAN : .. .talking
about Mabharashtra. Then, we...
(Interruptions).. .will go to Tamil Nadu.
(Interruptions)

SHRI MENTAY PADMANABHAM :
The VIP is. . . (Interruptions). . .the Chief
Minister of Andhra Pradesh.

(Interruptions)

THE DEPUTY CHAIRMAN : Please take
your seat.

SHRI MENTAY PADMANABHAM : 1
would like to know what these suitcases
contained. It is very important. They may
:ontain money, they may contain dollars, :hey
may contain pounds. (Interruptions)

THE DEPUTY CHAIRMAN : Please take

| your seat. (Interruptions). Just a minute.

EE TET FEE A DY AW T AT
g IS, FATH TEG 0T | A I
Fo ForowT, dfY /T 1l o waer
MR B AUW &, ST wear @ e
Ao AW AR A I . .. ()
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SHRIMATI MARGARET ALVA
Madam, I am on Andhra.

THE DEPUTY CHAIRMAN That
matter is closed. If the Government comes,
then you can raise any issue. Now, Mr.
Naresh Puglia.

SHRIMATI  MARGARET ALVA

Madam... (interruptions)

THE DEPUTY CHAIRMAN : I will
allow you. Let Naresh speak, and 1 will
allow you. I promise.

(Interruptions)

SHRIMATI MARGARET ALVA:
Madam, I have been asking for permission
to raise a point of order.  (Interruptions)

THE DEPUTY CHAIRMAN : Please sit

W ST o Svwet ;...
(m#vw) . . o AwErET 1 g TR @
fau & greg @ ww feamr swar

... (oqEuT)
down (Interuptions)

SHRIMATI MARGARET ALVA
Madam, I have been asking for permission
to raise a point of order from the beginning.
(Interruptions)

dET SEEewT W SRt g
% e difse § 1 #dfa, &0,
TIAT F¥E T AT AN GH EW T
I W gEAR W AT @ & ... (=-
). . .

SHRIMATI MARGARET ALVA : You
have to give me a chance, Madam.
(Interruptions)

L e I
FTGHT FTOTHT § BTG F] TSN TEA™T
TR, . . (TWEuw)

SHRIMATI MARGARET ALVA

Madam, please allow me to raise my point
of order. (Interruptions)

wWreTT  dndreNT W0 AWl  ATee
F1e gfoear = 77 @@ smt 2 P
fawras & Pao sda & av% war o
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SHRIMATI MARGARET ALVA:
What about my point of order ?  (Inter-
ruptions)

THE DEPUTY CHAIRMAN : I have no
voice to tell him to keep quiet. What can I do
? (Interruptions)

W Aee o et co L.
(wrene) =TT ot § 9ET gET E )
.. (mwuw) gt femmw & o
Wz W 0% TU & IAAT (kA @ A0
Fo1 far 1 @ €. . . (BT

SHRIMATI MARGARET  ALVA:
Please listen to my point of order.

THE DEPUTY CHAIRMAN : Mrs. Alva,
he has already started. What can I do ? Let
him finish. It is difficult to stop him now.
(Interruptions) I told him. He did not hear.
I cannot speak that loud. (Interruptions)

dremn fdee oF st o Paae
AT AET HHE A 9T EW & IO
T 41 7% T femm om0 § @
<ET 7 WF 4F fray war 7 (s

(e

ATy sawEl (Wgre) o eee
T A EfEr 1 W, Wi
(e

THE DEPUTY CHAIRMAN ; Now,
Mrs. Alva, what is your point of order ?
(Interruptions) Let me hear her. She has
been wanting to raise a point of order in
this disorder.

SHRIMATI MARGARET ALVA
Madam, I am not at all challenging State
subjects being raised here. Very often,
matters concerning different States are
raised and discussed in the House. But I
am astonished at the two statements by the
hon. Member earlier.
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One is that the Government in Andhra
Pradesh is not a legitimate Government. I
would like to know, if an elected Government
can be termed in the Council of States as a
Government which is not a legitimate
Government ? This is one thing. I am sorry
that this kind of remark has been made.

Secondly, what is worse is, she was talking
about rape and a number of other things and
then she went on to say that the behaviour of]
the Congress Members in the House reflects
what is happening in Andhra Pradesh. I am
very sorry that such a reflection on the
Members of the House should be cast by aj
Member when she was talking about various
crimes.

Madam, she said that the attitude of the
Congress Members in the House reflects what
is happening in Andhra Pradesh. This is a
serious reflection on the Members of the
House. They can talk about the problems in
their State. But they cannot cast aspersions on
the Members here. It is a reflection on all of
us. [ feel that this must be removed from the
record. I want your ruling. (Interruptions)

SHRI MENTAY PADMANABHAM :
The entire House is concerned over the law
and order situation in Andhra Pradesh.
(Interruptions)

[RAJYA SABHA)

SHRIMATI MARGARET ALVA
Madam, I want your ruling. I would like to
know whether it will be removed from the
record.

THE DEPUTY CHAIRMAN : I will see
the record. That is my ruling. (Interruptions)

THE DEPUTY CHAIRMAN : I know you
have raised the matter. The Government will
look into it. Now take your seat.

SHRI MENTAY PADMANABHAM : I
am worried about the Naxalite problem.

DR. G. VIJAYA MOHAN REDDY
Several Congress members and Ministers
have raised the matter, (interruptions).

THE DEPUTY CHAIRMAN : Please sit
down. Mr. Narayanasamy is speaking in the
duel. (Interruptions).
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SHRI JAGESH DESALI : You are looking
at them and keeping quiet. (Interrup-
tions).

THE DEPUTY CHAIRMAN : Thank you
very much, Mr. Jagesh Desai, for telling
me what I should do and what I should
not do. Mr. Puglia.
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1, amt wEet & A &t (srEaw) . .

SeEwlE @ EEE @ Ewer  @E
a1 T You cannot leave anything on my
table.

SHRI NARESH C. PUGLIA : Now I
will send it.

—l | Ea o e o

¢ You cannot lay

—n

e
it.

& ATw €. Tuiewm : ISR gew
¥ OEEHE 7 F a0 isue e
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s W W A fae qwT gt 1 YW
gt ® AW ® AR g
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qeew P 2 1 aw awiHew &
“ateet faw 78 (W) L.

THE DEPUTY CHAIRMAN : I am not
allowing you. Please take your seat. Already
somebody is on his legs. (Interruptions). What
is the etiquette of the House ? If some
Member is on his legs, let him finish.
(Interruptions). Let him finish. Can you
speak together ?

=t aTw W@, aqfewr oo
aEw w1 fras @ 2 & /gt wer
# zg Pe@E gu Tow Fr T9av-
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THE DEPUTY CHAIRMAN : Shri

Pramod Mabhajan ........... I have identified
Mr. Pramod Mahajan. He will speak.

THE WEWT WY, F arfew
(o) ... s A5 smw | awE
Fore agt fen g 1 s wgew
I FT AET | gHIE R o, A
arfaa : .

I will allow you. You speak one by one.
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[Shri Kamal Morarka]

We all know that this issue has been
exercising successive Governments in
Maharashtra also. After the National Front
Government came to power in Delhi, it is
the National Front Government which has
been asking the Maharashtra Government
made in the Constitution with regard
newspaper reports that, there were differen-
ces of opinion between the Chief Minister
and the Governor. The matter was pending
even with the Governor for some time.
~here are different constitutional opinions
as to what is the role of the Governor in this
matter, whether it is on the advice of the
Government or in his individual capacity.

We are all parliamentarians. We have all
gone through this matter. An amendment
made in the Constitution with regard to
article 371 (2). Even today there are articlss
by Mr. Nani Palkhivala and Mr. Madhu
Limaye. They are all eminent people and
they are still doubting the wisdom of the
Government's decision.

SHRI NARESH C. PUGLIA : They are
against the backward regions. Don't quote
such type of things here. They are against
the backward regions.

SHRI KAMAL MORARKA : I submit
to Mr. Naresh Puglia, this is not the way in
a democracy, to brand Mr. Madhu Limaye
or Mr. Nani Palkhivala as anti-oackward
regions. Do you think you can carry
conviction with the people ? If Mr. Madhu
Limaye is not for backward regions or
backward classes...

SHRI NARESH C. PUGLIA : You don't
know the backwardness in Maharashtra.

SHRI KAMAL MORARKA : Can you
claim today that you are for the backward
classes ? We should have some sense of
I>roportion. And I can only submit to my
friends on the other side that today, when
this issue was raised, even before the House
met [ told Mr. Puglia, we all support you
jn this issue. And I have found a totally
disproportionate enthusiasm of people com
ing to the well of the House on this issue.
Where the Prime Minister of the country
is committed, from the ramparts of the

Red Fort on Independence Day...................

[RAJYA SABHA]
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(Time-bell rings) ... Please give me some
more time. It was on the 15th of August
1990 that the Prime Minister of India had

announced a decision
......................................................... (Interr
up
tions) ...

SHRI N. K. P. SALVE : Will the

honourable Member yield for half a
second ? Has not the matter been already
cverdelayed in this ?

SHRI KAMAL MORARKA : Let
me
finish. . . . (Interruptions)... It was delayed.
... (Interruptions) .. .

SHRI M. M. JACOB (Kerala)
Madam. ... (Interruptions) ...

THE DEPUTY CHAIRMAN : Let him
finish; he is on his legs.

SHRI KAMAL MORARKA : Mr.
Jacob.............. (Interruptions) .. .

SHRI M. M. JACOB : Don't comment
on us.

SHRI KAMAL MORARKA : Mr. Jacob, I
will not yield. On a matter which has been
pending for 40 years, 1 P.M. a matter which
has been a vexed problem, the Prime
Minister announced the decision on the
15th of August, and today it is 7th of
September. It is being demanded that
unless notifications are issued before the
House rises today, they will not agree. Is
it fair ?

SHRIN. K. P. SALVE : The PM has
promised ...

SHRI KAMAL MORARKA : You
please listen to me, Mr. Salve. Don't
interrupt. What was the promise ? It was
promised that a Bill would be brought
before the House in this session. There are
45 Bills pending. We all know how both
the Houses of Parliament are functioning.
(Interruptions)

THE DEPUTY CHAIRMAN : Please,
let him say what he wants. He does not
want to yield.  (Interruptions)

SHRI GULAM NABI AZAD (Maha-
rashtra) : Are you replying on behalf of the
Prime Minister ?

SHRI KAMAL MORARKA : I am
speaking on behalf of my party. (Inter,
ruptions)
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THE DEPUTY CHAIRMAN : Please sit
down. Mr. Morarka can defend himself.
Don't bother. (Interruptions)

SHRI GULAM NABI AZAD : If even on
behalf of the Prime Minister you can reply,
then, it is all ligat. Thank you. In the
National Front on behalf of the Prime
Minister they can reply. (Interruptions)

THE DEPUTY CHAIRMAN : Mr.
Ghulam Nabi Azad, if he says something,
being a Member, he has a right to say
whatever he likes. You also say what you
like.

SHRI GULAM NABI AZAD' : He is
replying to the queries of the Opposition
Members.

SHRI KAMAL MORARKA : No, no.

THE DEPUTY CHAIRMAN : No, he is
not replyng to the queries. He is making his
own mention.  (Interruptions)

SHRI GHULAM NABI AZAD : He is
replying to the queries made by the Mem-
bers.  (Interruptions)

THE DEPUTY CHAIRMAN : He has a
right. Just a minute, please. There is no
difference of opinion on this issue. Even the
BJP Member did point out something which
Mr. Salve also did. On whose behalf is he
speaking ? The same way, being a Member
of this House, he is speaking on his own
behalf or on behalf of his party. Let him
say.

SHRI KAMAL MORARKA : My party
is with me. I am speaking on behalf of my
party, definitely; not the Government.

FTHR FEQ A (T wTA)
Jew, UFm &9 4T & | (Interruptions)

THE DEPUTY CHAIRMAN : Just a
minute. Let him finish. I have to adjourn the
House. Let him finish first. (Interruptions)

SHRI KAMAL MORARKA : Before I
conclude, one admission I must make. I am
finding it increasingly difficult to under-
stand my friends on the other side, including
revered Mr. Salve, because, now, when he
means that he is opposing some-9—
523RSS/90
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i thing lock, stock and barrel, he only means J
two small amendments. It is very difficult I
for me. So, to answer everything on this
point that Mr. Salve spoke this morning, i
I find it very difficult. If I want to react,
Mr. Ghulam Nabi Azad says that I have I no
right to react. I think the rules of the
House have to be looked into again.

Madam, I just want to conclude by saying
that on the thrust of the matter of the points
raised, by the Members the whole House is
with you. Even the Prime Minister's
declaration from the Red Fort says :

"Against the background of this com-
mitment, I announce on the occasion of the
Independence Day the decision of the
Union Government to set up separate
constitutional Development Boards for the
backward regions of  Vidarbha,
Marathwada and Konkan in Maharashtra.
The necessary constitutional processes to
ensure the establishment of such
Development Boards will be completed
expeditiously."

SHRI PRAMOD MAHAIJAN : There is
no need for a constitutional amendment vis-
a-vis Marathwada and Vidarbha. They can
do it in ten minutes.

SHRI KAMAL MORARKA : Constitu-
tional processes, not amendments.

T, AYTCR ATHT W (TTEIW)
few, 0F e w8 oY 9o & fou T

.. (wmEuw) ..

THE DEPUTY CHAIRMAN : Please let
him finish. He is from Maharashtra. Let him
speak on this issue. Everybody is agitated.
Let him speak. You know, everybody is
agitated. Let him speak. You know,
everybody came to the well and how much
the agitation is.

Now, Mr. Kamal Morarka, will you please
conclude ?

SHRI KAMAL MORARKA : Madam,
coming from Maharashtra, I have as much
right, if not more than that of the people who
are pleading it. If Dr. Ratnakar
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[Shri Kamal Morarka]

Pandey is pleading most vociferously for
Maharashtra, at least my right to speak for
Mabharashtra is not less than his.

N, TAWL WA . [P T AQ
o g9y 2%, Sawr g ot W't Ey
<.« ()

THE DEPUTY CHAIRMAN : Are you
concluding because 1 have to adjourn the
House ?

TN, TEET LT F F@T A
T A OfEEE F T ) TENE &
T ] §XER 7 I Tt g )
TAH OU FW

THE DEPUTY CHAIRMAN : I have to
adjourn the House. Please conclude. Mr.
Morarka, please conclude in one sentence.
{Interruptions)

SHRI KAMAL MORARKA : I would only
plead with the Members on the other side that
here is no need to get excited. To get this
expeditiously done, we should use our good
offices with the Government. A lot of things
are pending. What is the use of.
(Interruptions)

THE DEPUTY CHAIRMAN : At one
o'clock we adjourn on Friday.
SHRI KAMAL MORARKA If the

Government makes an announcement on the
Mandal Commission, something pending for

[RAJYA SABHA]
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Hon. Members, on Friday we adjourn the
House, for lunch at one o'clock. It is only five
minutes extra. So, I adjourn the House till 2-
30 P.M. for lunch.

The House then adjourned for
lunch at live minutes past one of the
clock.

The House reassembled after lunch at
thirty-four minutes past two of the clock,

[THE VICE CHAIRMAN (SHRI M. A.
BABY) in the Chair.] ....cccccoeeevenienieieieieiinene
RESOLUTION RE : FIXING OF A TIME-
LIMIT FOR GRANT OF PRESIDENT'S
ASSENT TO BILLS PASSED BY STATE
LEGISLATURES.

THE VICE-CHAIRMAN Honourable
members we shall take up Private Members'
Business (Resolutions), No. 1, Shrimati
Sushma Swaraj regarding the need to fix time-
limit for the President's assent to the Bills sent
to him by the State Legislatures.
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ten years, you say that the Government has
done it in a hurry without consulting you. Here
you say, "Do by the evening." I do not
understand this. If something is done, you say
that it has been done in a hurry.

THE DEPUTY CHAIRMAN : Now be
in hurry. I have to adjourn the House.

SHRI PRAMOD MAHAJAN : Where they :
they are asking foi

need not consult,
consultation.

THE DEPUTY CHAIRMAN : We will
take up the special mentions after the Private
Members' Business.
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